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Open pit in Meerut: NHRC issues notices to chief secretary, DGP; seeks probe
report on death of 3 children

https://www.hindustantimes.com/cities/others/open-pit-in-meerut-nhrc-issues-notices-to-
chief-secretary-dgp-seeks-probe-report-on-death-of-3-children-101754747163064.html

By HT Correspondent, Lucknow/meerut
Updated on: Aug 09, 2025 07:16 pm IST

The National Human Rights Commission (NHRC) has requested a report from the Uttar
Pradesh director general of police (DGP) and state’s chief secretary regarding the death
of three children who fell into an open pit in Meerut district

The National Human Rights Commission (NHRC) has requested a report from the Uttar
Pradesh director general of police (DGP) and state’s chief secretary regarding the death
of three children who fell into an open pit in Meerut district.

The incident occurred on August 3, in Sival Khas area of Meerut district, where three
children drowned after falling into a pit that had been dug approximately 40 days earlier,
left unsecured, and had filled with rainwater. (FOR REPRESENTATION)

Taking suo motu cognizance of media reports, the NHRC has issued notices to the CS
and DGP of Uttar Pradesh over the deaths of three children, aged 8-9, who drowned on
August 3 in a six-foot-deep pit allegedly left open by a builder during construction in a
newly developed colony in Meerut district. The Commission, on August 8, sought a
detailed report within two weeks.

The notice stated that the report from Uttar Pradesh should detail the status of the
investigation and specify whether any compensation has been provided to the victims’
next of kin.

The incident occurred on August 3, in Sival Khas area of Meerut district, where three
children drowned after falling into a pit that had been dug approximately 40 days earlier,
left unsecured, and had filled with rainwater. According to reports, the children were
returning from a shop after buying chocolate when they accidentally fell in, resulting in
their tragic deaths.

The NHRC noted that, if accurate, the details in the news report raise a serious issue of
violation of the human rights of the victim children. Therefore, it has issued notices to the
CS and the DGP, seeking a detailed report within two weeks.
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NHRC notice to UP govt, DGP over death of 3 kids in pit dug by builder

https://timesofindia.indiatimes.com/city/bareilly/nhrc-notice-to-up-govt-dgp-over-death-
of-3-kids-in-pit-dug-by-builder/articleshow/123201658.cms

TNN | Aug 9, 2025, 12.04 PM IST

BAREILLY: National Human Rights Commission (NHRC) has taken suo motu cognisance
of the death of three children, who drowned in a six-foot-deep water-filled pit dug by a
builder in Meerut’'s Siwal Khas area on Aug 3. It has issued notices to Uttar Pradesh chief
secretary and DGP, seeking a detailed report within two weeks.
NHRC has also asked for the status of the investigation and whether any compensation
has been provided to the children’s families. The NHRC, through a statement issued via
the Press Information Bureau, said that the contents of the media report, if true, raise
serious concerns of human rights violations.

The pit, allegedly dug by a builder and left uncovered, turned into a hazard during the
monsoon, becoming a death trap for the children — Manvi, 7, her cousin Shivansh Singh,
8, and Hritik Kumar, 8.

The children allegedly fell into the pit while returning from a nearby shop. Their bodies
were recovered from a vacant plot barely 150 m from their homes. Locals said the builder
had left the pit open for over a month. An FIR was later filed against him for negligence.

The case took a turn after the postmortem report confirmed drowning but revealed a
fractured hyoid bone in Manvi's neck. Her family, along with those of the other victims,
have alleged foul play. “Our children never went to that area. It's hard to believe all three
drowned without a scream. There are houses nearby. And how does a drowning cause a
broken throat?” asked Hritik’s father, Himmat Singh.

Police said a separate FIR under BNS section 137(2) was filed by the families, fearing
abduction and murder. SP (rural) Rakesh Mishra said, “There were no signs of sexual
assault. While the primary cause of death appears to be drowning, the broken hyoid bone
is suspicious. We’re investigating all angles.”

Doctors are also sceptical. “In children, the hyoid bone is soft cartilage. It rarely fractures
unless there’s strangulation or blunt trauma to the throat,” said senior ENT surgeon Dr
Ankur Gupta.

The incident gained widespread attention after CM Yogi Adityanath sought a report from
senior officials. The children’s families and villagers have demanded swift police action
and proper compensation.
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https://www.jagran.com/uttar-pradesh/meerut-city-meerut-news-villagers-angered-after-
three-children-die-in-siwalkhas-national-human-rights-commission-seeks-report-
24008179.html
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Set in place a policy on rehab & compensation for Silicosis-affected workers:
Gujarat HC to state

In its 2016 order, the SC had issued directions to pay a compensation of Rs 1 lakh to the
kin of deceased from Silicosis

https://indianexpress.com/article/cities/ahmedabad/set-in-place-a-policy-on-rehab-
compensation-for-silicosis-affected-workers-gujarat-hc-to-state-10180140/lite/

Written by Aditi Raja | Vadodara | Updated: August 10, 2025 02:10 IST
5 min read

The Gujarat High Court recently directed the Principal Secretary of the Department of
Labour and Employment of Gujarat to take effective steps to bring about “suitable
amendments” to a Government Resolution of March 2024, to set in place a policy for the
rehabilitation of Silicosis-affected workers.

The court also directed the state to provide adequate compensation to the kin of the
deceased, due to Silicosis, in line with the 2016 and 2017 orders of the Supreme Court
in a 2006 Writ Petition.

A Division bench, of Chief Justice Sunita Agarwal and Justice DN Ray, was hearing a
petition filed by the People’s Training and Research Centre (PTRC) as well as the next
of kin of 19 deceased persons, seeking compliance of a March 11, 2024 Guijarat
government resolution to “enhance the financial assistance” in compliance of the
Supreme Court decision dated April 11, 2017.

The Gujarat HC while issuing the oral order considered the submissions made by the
petitioner and the respondents in the case and an order of the Supreme Court of August
6, 2024, which directs the Chief Secretaries of state, including Gujarat, to “ensure that
adequate compensation is received by the affected workers or their next of kins as swiftly
as possible”.

The Gujarat HC, in its August 1 oral order, said “... We find that effective steps have not
been taken at the ends of the concerned department of the State... It is evident that there
is a substantial delay on the part of the officers of the State in effective implementation of
the directions (of 2016 and 2017) of the Apex Court, which has resulted in granting lesser
benefits to the applicants, who had submitted applications after (the SC orders).
Moreover, the timeline of 90 days for moving such an application is practically not feasible
and it seems that there has been no application of mind to the recommendation for
increasing the timeline looking at the sensitivity of the matter and the social fabric of the
society. The Government resolution dated March 11, 2024 does not provide for
rehabilitation of the victims, which has resulted in rejection of the applications of some of
the beneficiaries petitioners herein.”
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The court order said, “We, therefore, direct the Principal Secretary, Department of Labour
and Employment to look into the matter and take effective steps for bringing suitable
modifications / amendments / substitution of the Government

resolution dated March 11, 2024 so as to set in place the policy for rehabilitation of the
affected workers with the disease ‘Silicosis’ and to provide adequate compensations to
the kin of the deceased died due to ‘Silicosis’, in the true letter and spirit of the decision
of the Apex Court.”

Directing the Principal Secretary of the Department of Labour and Employment to file an
affidavit in compliance with the directions on the next date of hearing on August 29, the
Gujarat HC said that claims of the 19 beneficiary-petitioners “shall be given fresh
consideration in light of the decision of the Apex Court for providing adequate
compensation and the claims of those, which have been rejected on the ground of delay,
shall be considered afresh on merits.”

The court further said that the Chief Labour Commissioner of Gujarat is “required to take
appropriate steps” for the consideration of claim of the beneficiaries and a policy in strict
compliance of the orders of the Supreme Court “shall be set in place by issuance of a
fresh Government resolution, wherein effective date is also to be suitably indicated.”

In its 2016 order, the SC had issued directions to pay a compensation of Rs 1 lakh to the
kin of deceased from Silicosis as well as deposit an amount of Rs 2 lakh in each of their
names in fixed deposit to allow the next of kin to avail the monthly interest accruing from
the deposit, based on a recommendation of the National Human Rights Commission
(NHRC).

The NHRC had conducted a survey regarding the problem of ‘Silicosis’ affecting people
working in stone mines and other silicon dust producing plants as per the SC direction.
The SC had directed the Chief Secretaries of each state to make all arrangements
facilitating the survey and preparation of reports in cases of Silicosis as well as “for
detection of such disease amongst the workers of the weaker sections and issuance of
appropriate guidelines in the matter of prevention and treatment of ‘Silicosis’ and other
occupational disease, including for compensation, medical treatment and other
rehabilitation measures,” the Gujarat High court order states. It was noted by the Supreme
Court in the said 2016 order that severity of the problems is prevalent mainly in the states
of Delhi, Haryana, Rajasthan, Madhya Pradesh, Gujarat, Jharkhand and Puducherry. The
SC had issued further directions in an order in April 2017. The petitioners had contended
that though the Gujarat government had framed the policy for providing compensation
with the last resolution dated March 3, 2024, the prevailing policy was “not in compliance
with the directions” of the SC order.
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The HC order also noted that the petitioners had pointed out that “no policy for
rehabilitation of persons affected with the disease ‘Silicosis’ was framed in the State of
Gujarat”, as per the recommendations of the NHRC, “which is also clear from the
admission in the affidavit filed” on behalf of one of the respondents, the Chief Labour
Commissioner of Gujarat, the HC noted. Therefore, “lesser benefits were provided to the
beneficiaries” as against the decision of the Supreme Court.
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Sidharthan’s Death: Kerala HC Lets Parents Of Ragging Victim Withdraw Rs 7 Lakh
NHRC Compensation

https://menafn.com/1109906537/Sidharthans-Death-Kerala-HC-Lets-Parents-Of-
Raqgging-Victim-Withdraw-Rs-7-Lakh-NHRC-Compensation

Date 2025-08-09 08:14:05 (MENAFN- AsiaNet News)

Kochi: The Kerala High Court on Friday, August 8 permitted the parents of deceased
veterinary student Sidharthan JS, who allegedly died by suicide last year due to ragging,
to withdraw %7 lakh deposited by the state government in the court's registry as per its
earlier order. The interim relief came from a Division Bench comprising Chief Justice Nitin
Jamdar and Justice Basant Balaji, which is hearing the state's challenge to a National
Human Rights Commission (NHRC) compensation award. The NHRC had ordered the
payment on October 1, 2024, to Sidharthan legal heirs. While admitting the writ petition
filed by the state government against the award, the Bench allowed the withdrawal on the
condition that Sidharthan's parents file an undertaking that the amount would be subject
to the outcome of the case.

Appearing for the parents, the counsel told the court that the family faced severe financial
difficulties but stressed that no monetary sum could ever compensate for their loss. The
court clarified that the permission to withdraw would not affect any other legal remedies
available to them. The counsel also expressed an“emotional dilemma” in taking the
money and suggested depositing it in a nationalised bank instead. The Bench left the
decision to the parents, granting them liberty to take any steps they deemed appropriate.
The case will be heard next on September 8.

What happened to Sidharthan?

On February 18, 2024, Sidharthan, a native of Thiruvananthapuram, was found dead in
the restroom of his hostel at Pookode Veterinary College. While the police were quick to
classify it as a suicide, the case was shrouded in mystery. Suspicion arose due to the
injuries found on Sidharthan's body and the unusual behavior of the college authorities.
These factors led his family to demand a thorough investigation into his death. A crucial
turning point came when his body was being transported home after a public viewing at
the college. A piece of paper thrown into the ambulance revealed shocking details,
informing the family that Siddharth had been a victim of severe ragging.

From February 16 onwards, Siddharth was brutally assaulted by SFI activists and others,
both on the rocky grounds outside and inside his room. He was stripped down to his
undergarments and subjected to a public trial. He was beaten with belts and mobile phone
chargers, repeatedly kicked, and left with severe injuries. Shortly after, his body was
found in the hostel restroom. The hostel warden and the dean allegedly worked to shield
the accused, while the government was also accused of protecting the SFl-affiliated
perpetrators. Only after mounting public pressure did the case see any real action.
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A high-level investigation was ordered in the case, leading to the arrest of 19 students
responsible for Sidharthan's death. Following the Governor's intervention, action was
taken against the Vice-Chancellor, Dean, and Warden. A controversy arose when CPM
leader and former MLA CK Saseendran allegedly facilitated the accused's appearance at
the magistrate's residence, raising questions about the party's stance. Though the case
was later handed over to the CBI at the family's request, delays in transferring documents
seemingly attempted to slow down the investigation. The High Court had permitted the
accused to continue their studies at the Mannuthy campus. However, Sidharthan's family
approached the division bench, securing a stay on the order.
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The Kerala High Court on Friday (August 8) passed an interim order permitting the
parents of deceased veterinary student Sidharthan J.S., who allegedly committed suicide
last year, to withdraw the amount of Rupees 7 Lakh deposited by the state government
with the Registry as per the high court's earlier direction. After admitting the petition, the
Division Bench of Chief Justice Nitin Jamdar and Justice Basant Balaji observed:

"...Petition is admitted. In the meanwhile, we permit respondent no 3 and 4 to withdraw
the amount deposited on an undertaking being filed in this court that the withdrawal will
be subject to the outcome of this petition." The amount was awarded by the National
Human Rights Commission to the legal heirs of Sidharthan in its order dated 01.10.2024.
The present writ petition was filed by the state government challenging the said award.
Earlier, Sidharthan's parents were suo-motu impleaded by the Court as respondents 3
and 4.

When the matter came up, the counsel representing Sidharthan's parents submitted to
the Court that an affidavit has been filed by them. It was stated that though the family is
going through financial difficulty, the portrayal that a monetary award would compensate
for the loss of their son is unbearable. The counsel further submitted that no amount
would compensate for the loss suffered by the parents and that deceased's mother had
come before the Court several times to seek justice.

Upon hearing the same, the Court added, "The learned counsel for respondents 3 and 4
states that the other remedies, if open, to respondents 3 and 4 in law be not foreclosed
because of the permission to withdraw. It is needless to issue this clarification because in
this matter we are only considering the challenge to the order passed by the NHRC. In
that context, we have permitted respondents 3 and 4 to withdraw the amount.” The
counsel, thereafter, submitted that there is an emotional dilemma in withdrawing the
amount and prayed that the Court may direct the Registry to deposit the amount in any
nationalised bank instead. Thereupon, the Court orally stated that it has left it open to
them and granted them liberty to take whatever steps are needed. The case is posted on
September 8 for hearing.

Background

Sidharthan was a second-year Bachelor of Veterinary Science and Animal Husbandry
student at the College of Veterinary and Animal Sciences, Pookode in Wayanad who
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allegedly committed suicide on February 18, 2024. It was alleged that this was because
of ragging and brutal assault by some of his classmates and seniors.

In December 2024, a single bench had quashed the order expelling the accused students
and allowed them to take re-admission at the Mannuthy campus. The single bench also
directed fresh disciplinary enquiry against the accused.

Aggrieved by the order of the single judge, Sidharthan's mother had filed a writ appeal
before the division bench. Since she was not a party in the writ petition, she sought leave
to file a third-party appeal and was granted leave to appeal. In May, the appeal was
disposed of recording the report of the college, which had expelled all the 19 students
and debarred them for three years. The anti-ragging committee had also found them to
be indulging in and abetting in ragging.

Case Title: State of Kerala v. Sandeep Vaachaspati and Ors. Case No: WP(C) No.
23660/2025
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TNN | Aug 9, 2025, 10.06 PM IST

Visakhapatnam: Tribals from Jeelugulova and Sompuram Bandha villages in Madugula
mandal of Anakapalli district organised a symbolic donkey yatra on Saturday to mark
World Indigenous Peoples Day and highlight their ongoing struggle for basic road
infrastructure.

According to the protestors, despite living in officially recognised settlements and having
been granted housing and utility access, they remain cut off from essential transport
facilities. "Our donkey protest was meant to highlight the gap between govt promises and
ground realities. Without proper roads, emergencies such as medical treatment and
childbirth turn into life-threatening ordeals," they said.

"Over four years have passed since two-room houses were sanctioned for 23 tribal
families on Saamalamma Hill, yet the promised land pattas have not been issued.
Bureaucratic apathy, frequent transfer of officials, and unfulfilled assurances have only
compounded our problems. Although the National Human Rights Commission (NHRC)
intervened and claimed progress, conditions on the ground remain bleak. Further, tribal
lands are being encroached upon by non-tribal entities, often with official complicity. This
failure to protect tribal rights, while simultaneously celebrating Indigenous Peoples Day,
exposes a deep hypocrisy. Our protest is not just a demand for roads, but for our dignity,
recognition, and justice. Immediate field inspections and administrative accountability are
urgently needed," they added.

CPM leader K. Govinda Rao, tribal leader E Narasimhulu, and others participated in the
protest.
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https://jantaserishta.com/local/punjab/nhrc-finds-violations-in-kapurthala-hospital-and-
modern-jail-4201663

Payal 9 Aug 2025 3:30 PM

Jalandhar. STeER: IS HHATYDR SATANT & fIR e ST pw7 Mad = 3o Hel fh
3TN & RAfAd SRudTet SiR HieH oid Bt Sifd & GRM Hs A-AHdan 3R Ieaa e § |
HRYA & 30 < {3 IR & SRM, N F A=y Ftere 3 31T SRudret &1 R foa
3R AR & GATHIA DI, SRUAT DT L1107 fa 3R e ISl & Ty d6 Ui H
IGi- HHARAT 3R ITSRON BT HH TS R FYRYTT H AfSHA dicrel & (AT & g1 @
it &t &1 ot I foranl I Hifsuresiifal @ wel for a8 HRisi vud &)

$Harg Y SR 8 & S1avg AfSHa Hicsl o AT F 81 X8 i o & aR T ST
& IIE T A1 | a3 Fel [ I SRudTd & faxgd RuRe At § iR S &t &
mwﬁwmmwwmmaﬁ@megwa%
TR 31U faRy FRlerds 3 UgTHaie, SRR 3R HYRYTT &1 SRI food g | e vemafes aReR
T TP doF & aRH, forar SfIFIRal & Iafid HRd ge, Mad = il 3 e wR o
AFAIYSR SFREdhdl ! Selal g1 8§ T fTeR YT UM &1 3 fovar Ski siffa
PAR UETd 3R TOuadt TR @1 At dob @ I fHar sk emanT &t fora #
THAIYSHRI o Ieaio TR s T BT YA faar|
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